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14. That the chaiman ofthe meetings of the Applicsnt company to report to this Tribunal, the resurts

ofthe aforesaid meeting within thirty days ofthe conclusion ofthe meeting.

15 That counsel fo! the Applicant company submit that the scheme is an arangement between the

Applicant Company and thei! respective shareholders and only meeting ofthe Equity Sharcholders

of the Applicant Company are proposed to be held in accordance with the provisions of Section

230(1)(b) ofthe Companies Act,2013. This bench hereby directs rhe Applicanr Company to issue

individual notice ofthe meeting of F4uity shareholders by post / courier / Emair / Hand-derivery

to all its Secured Creditom and to its Unsecued Creditors, which are due and payable, having

outstanding balance ofRs. 10,00,000L and above as on 306 June, 2017 as required under section

230(3) ofthe Companics Act, 2013 with a direction that they may submit their represenrations, il.

any, to the Tribunal and copy of such representations shall simultemeously be servt.d upon

Applicant Company.

16. That the Applicant Company arc directed to serve notices along with copy of Modified Schemc

upon:- (i) concemed Income Tax Authority, Range 7 (3), Aayakar Bhavan within rvhosc

jurisdiction the Applicant Company,s assessments are made, (ii) to the Ccntral Covcmment

through thc oflice ofRegional Director, Westem region, Mumbai and (iii) Registrar ofConrpanies,

as per Rule 8 of the Companies (Compromises, Arrangements and Amalgamations) Rulcs. 2016

with the direction that they rnay submit their representations, ifany, within a period ofthirty days

from the date ofthe receipt of such notice to the Tribunal with copy of such representaticns shall

simultaneously be served to the Applicant Company, failing which, it shall be presumed rhat rhc

authorities have no representations to make on the proposed Modified Scheme as per Rule 8 ofrhe

Companies (Cornpromises, Arangements and Amalgamations) Rules, 20 I 6.

17. The Applicant Company to file affidavit ofservice in the Registry proving dispatch of notices to

the shareholders, creditors, publication ofnotices in lewspapers and to the regulatory au-.horities

as stated in clause 16 above and do reporl to this Tribunal that the directions regarding tne issue

of notices have been duly complied with.

V, Nallascnapathy, Member (T) B.S.V, Prakash Kumar, Membcr lJ)
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